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‘dB (A) Leq ATT A ¥ THiaw # sty Haw § WA sfaq § @ w9 F7 qioa F7ar g, 51 AErT 

A9 F et g1 AT srad F oo wwe #iwr F o 3w # 6.00 9 7 10.00 = i aF w7 

T @ § 10.00 &7 T & 6.00 &7 9T @9 1 a7 drar 97 fa=e B sar 21 

db (A) Leq "A” & eafsr F AT § WIF¥AT ATCRTeaT T w19 avr 7 arermar giatwar faermarst 

F T FEETAT F G FEAT 2 (A A= HAT 20 Hz 7 20 KHz 7% 2) 

“ZHTae” a8 TS ¢ o et arfae £ s 21 

Leq : B 7 v fafafde awa frar & eafa =97 #1 5 sdma 21 

=g FAAETEd- ATt T ety yEe F wEeed uE e G gw| #5 SH AR 

THTIee, ST gk ATHT F Fael TN TA ST HaTe # Biede, 50,000 i ad AT Forers 

(T 3 T2 e spaT I 3w i ) & w@feew 2 F w1 § wivetua G smoem 

TETT ALAT- TS AL AT 716 o AT 7 T2 92 ¥ ifqw g==1 fimr o i s 

ST WY FALAT —A TS Foa ¥ ST & ST T U =420, 5F qF 5 T T a7 0 fory fFw, 

HTAT T (TAF) T FF AL ATAT TG AT 2A-UIS-AT AT F ATHA § IS 97 5 o orfww wopra 

£T STt 21 

Lmax - 72 db (A) & e £ srferaw safa =av ¥ forw =7 &, i safem fmmet F fro ame 

famma werfgeme g Attt At weEt F agE sadE e 9w G F 
AfErFaH FoET Iaa ety w4 21 

o1 famTATes- T e, et 15000 & sfter g 50000 & FH Arfi AT S 21 

2l 

T A= TaT T S s AT a@ g G i 2 

feooft 

(i) T3 %7 597 6.00 T F 10.00 75 7 @% ¥ 70 FHA 10.00 79 T & 6.00 T I 

T A 2 

(i) wwdrF fafafEee =fiwei £ 10 dB (A) Leq #1 &gt =fwm grfh 

(i) et dmr & w3ft aram T4t () & 2 fEe $iw B F Iae §i IE W A F 

A eafe @7 AT SoATsT e, =7 A e g g st 

F¥ TE ZEATIE FFEATHT AT orrier ARt GhAT T 2 

(iv) T, AT eaft F o Lmax F =7 # =, 2 afimmer F G 1 # qar steataa 

FamTTeEt g HeATT A At aEte sEeEt 97 e e werEEere F 

AR T F=Tert g atdEte £ o 

(v) o fAfAfEe afy @, featatEa wer aftest frafr e F dqg § oy 

T AT A SfaeATa s sftenr F e 

() e 

(S EEIGIRAEES 

[WELRIEREH
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(vi) st £ e saft afvget F st e qt o o w2 At § wat ago (iR s 

fer=rom) ferm, 2000 # AT fmr @ 2 

(vii) fEmTATeEt fr T AEETY F fiaw wty wwen, st aet o anp G 

FqETe 2 et eate (Fafw siw feen) ffem, 2000 F sraam 2w F 5w 75 dB (A) 

Leq 1T 3T 71f % w97 70 db (A) Leq 2% v fEwmweas i =amdiardt o faes-faeT 

et we wnfea o sroe sie @@ g siea e s 

(viii) 7 A=Y 37 AT FEHTATER 07 AR AL R St ATfiw AT = 15,000 7 AW 
2l 

1(1) 0 ATt Tt # gy, EmTet F o 

dB (A) Leq ST geera 3t wram 2, e eaf afvémr § @ ¥ sfafvrd, dB (A) # 

Lmax /T T Fae 50,000 & afers arfia amira s=rem w7 g fAmmaaHt & form qrme 

T WA % gHiET 7 A S g7 e G S 27 Lmax 

AT AT TATATE FIRT A AT SO o7 27 ey  d=rerdt g ageveor 
T s AR T werRReres F i e s g1 wEaer #§ s of sraeasar 

Z0fY, 2 Lmax a1 T aeftet £ Srosfi 

(2) AT fEwTTeEt F o (st seres G s e): 

() Bl oft quymafafis famat F o wafy s, S g=mee g fr it 

ST TATATT TATE HeATHA AT, 2006 F qEd TATANT FFQ G FA qTHT 

TATAL, T AT TAAT TATT HATAT T T Toq B S 

(iiy  FEmTTe e G 4 # At G aqee e sty afvde § Gt e 

i AT F - SEedE G ST A F o 9 sma $i ol A 

HATAT AT HATAT 757 FFT TR F Aqry FrAv FA 

(iii)  =EfEr e/ o wzer e afteer fft sty w3 A G 

AT TIET H &1 7E A AT, qeand i Avfortoan qiavedt #fw o eafy waamefier 

7 AT AL Al 0 

2. 1 5 T fafafie far g famree ey afvém § @ aft = woagaras e 
FATAFRT ZTT AT STo 37 AT e weriREererT g saEr whaEr R S g1 

3. AT w=er, FrATTe-satt At F AT g At T ASTATAT F A 

4. R st afd: 

(1) s fammreas 3 for, e safw afvée i1 S F ares e F s et 

F AT AN FAT TATAT F AT TR FH THT TT AT TEAT FAAT A ITHRLT IS TOHATIAH 

(AT ITHTO TALT TORAT, AAF ITHLI TEAT UF AAH fHa A 7r) 97 &= #70 gu 

Fowm H=rew A qeEr F o S afvwy 9w awr-awg 0w Ay, 30 vy, 2015 

AT AT AT wEre (B wet i gt F o g afvay) few, 2015 gre s 

wiepar AL 751 (1) F sran 97 =@t S s=ress g &9 §iw aq i safy F o 

A w1-vET F w7 # afarta G srem w5 ane Gwmee e g st 

ST 3 Hafaa e =t f1 q@erze 92 w2 fdha G srom ag w0 st st 

ST F it ariva & 27 A F e @ G smom
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(2) s onfEa wzer e wftEt @ ST Foaw-ae g e A & o 

Faweeae eafy afvém & s st B e At 

5. T afy AT 

aoft famradeaat F ooty &t w1 FrefEmmTaT F A T F agar, AT ar G 

A ST AT FgATET 97 B F7 gu B F et gRr aw fEea wereers 

et # fAfdve smagawaredt F sE G s wigm g S STt F e e 6 

ATF-AT AT e e @i e artia wzer e wfter £ JEeree § wafia fir 
Eieuill 

6. e s ATa g 

TATAE, A ST FAAT TAAT HATAT AL FAT T = 7S Ay Fawrze W wafda e 

At afvEr ¥ fory fAereret e sfe wrae afwar v srer s 

7. T srfero/ g st faramn, e eafs af st % sdasta ara arer B fF swae et 

¥ form wisEr waw FiEt T I-ATEAT F qed W e § qene F o e, fwi s 

AT F AT § AL TN, AT ST AT, SN, e e Anortsas qtFemet fir 

qfegrerTa # eafa wfa<re w1 onfae w2 % forw graem ffEse F#56m 

8. @Y fawTaTes, TATATEA S Wi st fr avg ¥ &7 " F faw st # fffe 

SFTEATE T AT FLAN” 

[T, &, F7-15017/31/2015-frfr===7) 

=t . #f F=, demfe S 

feoqur:  wwE fAEw, WA F T, sEEE, 9E-lL, @ 3, IT-ET () § R 19 q@e, 1986 fi 

AT — AT 844 () F FTT THAT BT AT T e sifqw et e 22 W, 2018 fiv 

srfer=eT AL 263 (3r) Frer frT wm 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th June, 2018 

G.S.R. 568(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) Act, 

1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely: 

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2018. 

(2) They shall come into force on the date of their publication in the Official Gazette.
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2. In the Environment (Protection) Rules, 1986, in Schedule-I, after serial number 111 and the entries relating 

thereto, the following serial number and the entries shall be inserted, namely:- 

S1. Industry Parameters Standards 
No. 

1 3 4 

Ambient Air Quality Standards with respect to Noise in Airport Noise Zone 

“112 | Airports | Type of Airports Limits in dB (A) Leq* 

Day Time Night Time 

Busy Airports 70 65 

All other Airports excluding proposed | 65 60 
airports 

Definitions: 

(a)  *dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is 
relatable to human hearing. A day time from 6.00 a.m. to 10.00 p.m. and night time from 10.00 p.m. to 
6.00 a.m. are considered for time weighted average. 

(b) “A”, in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds to 
frequency response characteristics of the human ear (The range of human hearing is 20 Hz to 20 kHz). 

(©) A *“decibel” is a unit in which noise is measured. 

(d)  Leq: Itis energy mean of the noise level over a specified period. 

(e) Busy Airport - For the purpose of noise management at airports, a busy airport shall be defined as “a 
civil airport which has more than 50,000 aircraft movements per year (a movement being a take-off or a 
landing)” excluding those purely for training purposes on light aircraft. 

[6)) Take-off — A phase of flight from the application of takeoff power to an altitude of final take-off 
segment. 

() Landing — A phase of flight from the beginning of the landing flare until aircraft exits the landing 
runway comes to a stop on the runway, or when power is applied for takeoff in the case of a touch-and- 
o landing. 

(h) Lmax is unit for aircraft maximum noise level in units dB(A) which is maximum or peak noise value for 
aircrafts at the monitoring location in accordance with the noise standards notified by the Directorate 
General of Civil Aviation for respective airports. 

[6) Other Airports —an airport having more than 15000 but less than 50000 aircraft movement annually. 

) Proposed Airports — airport that is not functional yet and is under development. 

Note: (i)  Day time shall mean from 6.00 a.m. to 10.00 p.m and night time shall mean from 10.00 p.m. to 6.00 a.m. 

(i)  The above specified limits shall have a tolerance limit of 10dB (A) Leq. 

(i)  The specified limit excludes defense aircraft and aircraft landing and take-off noise from all runways 
and aircraft engine/ground run-ups, helipad locations earmarked by Airport Operator for this purpose. 

(iv)  However, the limit for aircraft noise as Lmax will be notified by the airport operator with approval of 
the Directorate General of Civil Aviation at the aircraft noise monitoring locations installed by the 
airports as mentioned in paragraph 1 of this notification. 

(v) The noise limits specified in above shall replace and supersede the ambient air quality in respect of noise 
limits of the following existing zones: 

(a) Silence; 

(b) Residential; and 

(c) Commercial areas;
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(Vi) As specified in the Noise Pollution (Regulation and Control) Rules, 2000 in the areas falling directly 
under Airport Noise Zone. 

(vii)  The noise standards within the overall boundary of airports shall be applicable as Industrial Areas i.e. 
day time 75 dB (A) Leq and night time 70 db (A) Leq as per the Noise (Regulation and Control) Rules 
2000 and shall be measured at different points of airport boundary and then averaged. 

(viii) These standards will not be applicable to a civil airport which has less than 15,000 aircraft movement 
annually. 

For Airports excluding newly proposed airports: 

In addition to dB(A) Leq applicable in the ‘airport noise zones’ specified above, Lmax value in dB(A) shall be 
published by the airport operator with approval of the Directorate General of Civil Aviation only for airports 
having more than 50,000 annual traffic movements. These Lmax values shall be complied by airlines and to be 
monitored and communicated by Airport Operator to the Directorate General of Civil Aviation. These Lmax 
value shall be reviewed as and when there is a requirement in future. 

For Proposed Airports (yet to be operationalized): 

(1)  For any upcoming/New Airports, noise modeling shall be conducted by the airport operators and results 
should be submitted to the Ministry of Environment, Forest and Climate Change while seeking 
Environment Clearance under the Environment Impact Assessment Notification, 2006. 

(ii) The airport operators should also develop airport noise zone as specified in paragraph 4 and share the 
same with Ministry of Housing and Urban Affairs and concerned State Development Authority for 
necessary land use planning around airport. 

(iii) The concerned State / Union Territory Development Authorities should not allow any new residential, 
institutions & commercial facilities and other noise sensitive area falling in the airport noise zone area 
without any noise reduction measure. 

‘Compliance of noise levels applicable to Airport Noise Zone as specified above shall lie with the airport operator 
and overseen by the Directorate General of Civil Aviation. 

Airport operators shall prepare Noise Management Plan for compliance of the Airport Noise Standards. 

Airport Noise Zones: 

(1) The Airport Noise Zone area for each Airport shall be defined as Noise Contour for day and night period 
by the respective Airport Operator on the basis of existing GSR 751 (E), issued by the Ministry of Civil 
Aviation (Height Restrictions for Safeguarding of Aircraft Operations) Rules, 2015 published on 30" 
September, 2015 as amended from time to time on Height Restriction for Safeguarding of Aircraft 
Operation considering all approach and departure funnels and Instrument Flight Procedures (ie. 
Instrument Approach Procedures, Standard Instrument Departure & Standard Terminal Arrival Route) 
in consultation with airports Air Navigation Service Provider as per the Master Plan of the Airport. The 
same shall be shall be approved by the Directorate General of Civil Aviation and displayed on the 
website of respective Airport Operators. This activity shall be completed within two years from the date 
of issuance of the final notification. 

(2) State / Union Territory Development Authorities should take into consideration of Airport Operations 
requirements in the airport noise zone area for the land use planning around the airport. 

Airport Noise Mapping: 

Noise mapping in for all airports should be carried out as per the requirements specified in the Director General 
Civil Aviation's requirements by the airport operators considering future aircraft movement and traffic 
projections of the airport as per the Master Plan of the Airport. This information to be displayed at a prominent 
places at Airports as well as in the website of respective Airport Operator and State / Union Territory 
Development Authority. 

Protocol and Measurements Procedure: 

Monitoring protocol and measurements procedure for airport noise zone displayed on the website of the 
Ministry of Environment, Forest and the Climate Change and the Central Pollution Control Board shall be 
followed. 

Development Authorities / Regional Planning Department shall specify provisions for inclusion of sound 
resistance in new buildings, facilities and projects of residential, institutional, hospital and commercial facilities 
in the design, construction and materials selections for improving indoor environment under existing building 
codes and bye laws for any building constructions coming under airport noise zones.
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8. All the Airport, Airline and Authority shall comply with the requirements specified in the notification within two 
years from the date of notification. . 

[F.No. Q-15017/31/2015-CPW] 

Dr. A. SENTHIL VEL, Scientist ‘G 

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide 
number S.0. 844 (E), dated the 19" November, 1986 and last amended vide notification G.S.R. 263(E), dated the 
22" March, 2018. 
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